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SHRI N. E. BALARAM (Kerala): Sir, I also 
associate myself with the statement made by 
Hon. Member, Shri Vajpayee. Yesterday I was 
also a witness to what happened. I cannot say 
the exact number, but a large number of men, 
women and workers were there who had come 
Trom Haryana. I am told that they have been 
agitating for the last so many months for the 
implementation of the Fourth. Pay 
Commission's Report and the Government is 
refusing to listen to them. They held a rally and 
I was also there at the meeting. Some 
newspapers reported that there was stone 
throwing. I did not see any stone-throwing. 
What I have seen is that several women were 
brutally beaten . by the police. It was a very 
painful thing. I would nwjuest the Government 
to moke 

an inquiry as quickly a« possible. The 
Government should also press upon the 
Haryana Government to implemeat the 
Fourth  Pay  Commission's  Report for its 
employees. 

4  
REFERENCE TO THE HEAVY DE-

MURRAGE BEING LEVIED BY CIVIL 
AVIATION AUTHORnTES AT THE 

iNDHtA GANDHI INTERNATIONAL 
AIRPORT DELHI 

SHRI B1R BHADRA PRATAP SINGH 
(Ultnr Pradesh): Mr. Chairman, Sir, 1 am 
deeply obliged for giving me this opportunity 
to' raise this important question. 

On Friday the newspapers reported that 
there was a fight between the police and 
customs authorities at the Indira Gandhi 
Inennational Airport. 

[T|ie   Deputy  Chairman in  the  Chair.] 
Today's Financial Express has reported that 

demurrage to the tune of Rs, 6 lakh-is 
collected every day at the Indira Gandhi 
International Airport. As a result of it a 
serious situation has arisen, particularly for 
importers, at the Indira Gandhi International 
Airport Cargo Terminal because of the delay 
in Customs clearance and the exorbitant 
demurrage charges of the International 
Airports Authority. Even for the time taken by 
the Custom*, it is the importer who has to pay 
the demurrage charges to the Airport 
Authority, in addition to the Customs duty and 
the penalty, if any. The demurrage charges are 
so exorbitant triat in several cases they, far 
exceed the value of the cargo and up till now 
hundreds of crores of rupees have been 
realised. 

A major reason for the delay in customs 
clearance is the shortage of customs staff. But 
quite often clearance is also delayed 
deliberately by the Custom? staff to harass the 
importers who a

re their customers. There is no 
reasonable time frame for the Customs 
clearance procedure. Some of the appeals 
have been  pending for years. 

Importers have to deposit the customs duty 
even at the time of filling their hills 
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of entry and not after the final customs 
clearance. The entire system is causing undue 
hardship and harassment particularly to small 
industries and traders. 

The Indira Gandhi International Airport has 
become an important cargo terminal not only 
for Delhi but for the. entire north-western 
region. Unless the clearance facilities are 
improved and procedures rationalised, the 
development of industry and trade in this 
region will be adversely  affected. 

While the Government is fully entitled to 
recover the customs duties and penalties,  if any. 
from    the    importers,    why should the 
importers be made to pay any demurrage  for the  
uadue  time  taken by the Customs  due to  
shortage of staff or lacfc of efficiency?  The  
Finance  Ministry should also, lake up with the 
Ministry of Civil Aviation    the question    of 
bringing the   demurrage   charges  at   Delhi   in  
line  with those at other ports. If necessary,    a 
supplementary   customs-bonded    warehous-' 
ing facility with lower charegs be created near 
the  present cargo terminal  for any goods that 
remain the custody of the Customs   and   Airport   
authorities   for   more than a specified time. If a 
notice is given t© lift the cargo and it is not 
lifted, only j then  they  could   be   ficed   or   
demurrage could be charged.    But the importer 
does not  know  about  its   arrival.  Why  should 
he be  fined? The  basic question  is, who^ 
prevents   the   importer     from   lifting   the 
cargo. Sometimes it is the Customs people .  and 
sometimes it ;s the Airport Authority. One 
Department says :  you don't lift it, and the other 
says, since you have not lifted, you arc fined. 
Why can't the two departments  coordinate,    
instead  of  making contradictory  demands? 
They  must  coordinate between themselves t0 the 
best interest  of  the  consumer,   in   order 'to   
avoid any   price-rise,  because   as  I  said,   
sometimes the amount of demurrage charged is 
more than the cost    of the consignment. And the  
amount  of demurrage is passed on to the cost  to 
be borne by the consumer. 

Y 
I thank you for giving me  this opportunity. 
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NOTICED SERVED ON THE CIVILIAN 
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